45 Pepers Laid

qt fis fiph % zivder v F [T
oY, ¥Afer o ey, A Wy
Tyt # §, v W e # §
& o Qar 7fY @ war fis el Yfe
ferl Hwrar § wfgg o ... (srrwm))

oft viwe wow fay :  sfaam &t
® WO gEEEA SOT 7 W9 RER
Efe o=@t v wmwr mT ) 9@
s fe gt wrd, wred, Afew gz o
vy ava g7 wfeur w1 I
8 w0 ?

W WRew ;. TeES &1
srara & fe wore sy v Q90 @ I9 6
WA wET A & 1 WY T @ w5y
ffwe i gt § ot w1 amdem o

st W qrerm e ¢ T g
T e f fadt 7 Y W e 1

W W : W9 A9 A,
IA g 99T 4G KW | WY ARG
fe dw ¥, =Y & o o

ot Wt qEm areat ¢ W oAy
g e fgh R wrr wfig) s aw
fazm srwam §, & wAg e
¥ ot v

SHRI SEZHIYAN (Kumbakonam):
The hon. Minister said that he had
received the notifications on the 20th
July....

MR. SPEAKER: He has stated the
factual position.

SHRI SEZHIYAN: Did they in-
quire from the officials of the Guja-
rat Government why they had dclay-
ed the sending of these hil] that date?
Did hey get any clarification from
them?

MR. SPEAKER: Let him not be
80 strict.

BHADRA 11, 1808 (SAKA)
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NoTiriCATION UNDER GUJARAT PRIVATE
Forrsrs (AcqQuisiTiON) AcT

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): Sir, I beg
to lay on the Table a copy of the
Hindi version of the Gujarat Private
Forests (Acquisition) Rules, 1974
published in Notification No. GHEKH-
51; 74-PRF-1873-74354—P in Gujarat
Government Gazette dated the 4th
April, 1974, under Sub-Section (1) of
Section 22 of the Gujarat Private Fo-
rests (Acquisition) Act, 1972 read
with clause (e¢) (i1i) of the Procla-
mation dated the 9th February, 1974
issued by the President in relation to
the State of Gujarat [Placed in Lab-
rary See No LT-8367/74)
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MR SPEAKER: I am not here only
to say ‘Yes' to whatever he likes. I
have to give my suggestions also.
AnNuAL ReporTs aANp Avunrren Ac-
counts OrF PUXNJAB AGRO-INDUSTRIES
CORPORATION LTD., CHANDIGARH, MYSORE
STORE AGRO-INDUSTRIES CORPORATION
LTp, BANGALORE AND HDMACHAL PRADESH
AGRo-INDUSTRIES CORPORATION LT,

SrMLA, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): I
beg to lay on the Table—

(1) A copy each of the following
Reports (Mindi and English
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[Shr1 Annasasaheb P. Shinde]
versions) under gub-pection(1)
of section 61BA of the Com-
panies Act, 156.—

(i) Annual Report of the Pun-
Jab  Agro-Industries Cor-
poration Limited, Chandi-
garh, for the year 1871-72
along with the Audited Ac-
counts and the comments of
the comptroller and Audi-
tor General thereon

(1) Anual Report of the Mysore
State Agio-Industries Cor-
poration Lamited, Banga-
lore, for the year 1972-73
along with the Audited
Accounts to the comments
of the Comptroller nd
Auditor-General thereon,

(11) Annual Report of the Hima-
chal Pradesh Agro Indus-
tries Corporation Limied
Simla, for the year 1972-73
along with the Audited
Accounts and the com-
ments of the Comptroller
and Auditor-General there-
on,

(2) A statement (Hindi and
English  versions) showing
reasons for delay in Jaying the
Report mentioned at (1)
above

[Placed in Library See No
LT-8368/74 ]

SHRI JYOTIRMOY BOSU The
first report to be laid under this item
is that of the Punjab Agro-Industries
Corporation Limited, Chandigarh for
the year 1971-72, the second report
relates to the year 1972-73 and the
third report relates to the year 1572-
78 and that 1s in respect of the Hima-
chal Pradesh Agro Industries Corpo-
ration Limijted Simla What was Mr
Shmde doing there? Did he go to
sleep, Sir?

SHRI SEZHIYAN (Kumbakunam)
He has given the reasons already

SHRI JYOTIRMOY BOSU: I do not
accept the reasong

SEPTEMBER 3, 1974
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SHRI ANNASAHES P, SHINDE:
I have explained the reasons.

SHRI JYOTIRMOY BOSU I do not
accept the reasons

ANNUAL ACLOUNTS AND AUDIT REPORT
oF ParapErr Porr TRUST FOR 1072-73

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B SHAN-
KARANAND) On  behalf of Shn
Pranab Kumar Mukherjee, I beg to
lay on the Table a copy of the An.
nual Accounts of the Paradip Port
Trust for the year 1972-73 and the
Audit Report thereon (Hindi and Fny-
hsh versions) under sub-section (2)
of section 103 of the Major Port
Trusts Act 1964 [Placed in Library
See No LT-8369/74)

SHRI JYOTIRMOY BOSU Here
too, 1t relates to the vear 197273

1221 hrs

STATEMENT RE OWNERSHIP OF
LAND BELOW THE SEA WITHIN
TERRITORIAL WATERS

MR SPEAKER Now, Mr Gokhale
18 to make a statement
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